
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Tripura Building (Lease and Rent Control) Act, 1975 
 

Act 5 of 1975 
 
 
 
 
 
 
 
 

Keyword(s): 
Accommodation Controller, Building, Landlord, Rent Control Court, Tenant, 
Unconscionable Rent 
 





Triprim Act No. 5 of I975 
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Triprrra Act No. 5 of I975 
THE TRIPURA BUILDINGS (LEASE AND RENT CONTROL. 

An 
Act 

[5. 9. 751 
ro rcgrrl~~re rhe leasitlg of brrildi~rgs arid tu uorltml the relzr of s r ~ h  bttilcli~rgs 
i l l  111e Stlrle US ?i-iplri-n. 

Be it enacted by the Legislative Assembly of Tripura in  the Twenty- 
sixth Year of the Republic of India as follows :- 

Short LitIc, 1. (1) This Act may be called the Tripura Buildings (Lease and Rent 
extcnt, Control) Act, 1975. 
applimtion and 
commencement 

(2) It  extends to the whole of the Stare of Tripura. 

(3) I t  applies at the first instance to the areas mentioned in the 
ScheduIe and the State Government may, by a notification in the Official 
Gazette, apply all or any provisions of this Act to any other area in the State 
with effect from such date as may be specified in the notification and may, by 
likc notificarion, cancel or modify such notification or withdraw the 
application of all or any of the provisions of this  Act from any area 
mentioned i n  the Schedule : 

Provided that this Act shall nor apply - 

(a) to any premise belonging to any local aurhority, 

(b) to any premise belonging to or requisition by the Govern- 
ment, or 

(c) to any tenancy created by the government in respect of ilny 

premise taken on lease by the Government. 

(4) It shall be deemed to have come into force on and from the first 

Definitions. 
day of January, 1975. 

2. In this Act, unless the context othe~wise requires- 

(a) "Accomm~dation Con troller" means any person appointed 



to perform the functions of an Accommodalion Conrroller 
under this Act : 

(b) "building" means any building or hut or part of a building 
or hut, let or to be lel separately for rcsiden~ial  or 
non-residential purposes and iticludes- 

( j )  the garden, grounds, wells, tanks and structures, i f  ilny 
appurlenant to such building, or part of such building and 
lel or ro be let along wirh such building, 

( i i )  itny Furniture supplied by the landlord for use in such 
building or part of such building, 

( i i i )  anyfittingormachinery be1ongingrorhelandlo1-d,affixed 
to or insralled in such building, or part of such building 
and intcnded to be used by the tenant for or in connection 
with the purpose Tor which such building 01. part of such 
building is ler or to bc let, bur does not include a room in a 

hotel or boarding house ; 

(c) "family" means in  relation to a person, the wife or husband 
of such person, his or her children, grand children, 
parents, brothers and any orher rclative dependent on him 
and in the case of a join1 Hindu family, any tnember of 
such fi~rnily ; 

(d) "landlord" includes thc person who i s  receiving ar is 
entitled to receive thc rent or a building, whethcr on his 
own account or on behalrof himself and orhcrs or as an 
agent ,  trustee, cxecuror, a d ~ ~ ~ i n i s l r a r o r ,  rcceiver or 
gui~rd iirn or who would so reccive the rent or bc cnrilled to 
receive the rent, i f  the building were let to a tenan1 ; 

Explarlatio~r :- A tenant who sub-lets shall be deemed to bc land101-d within 
the ~neitning of this Act in relati011 to Ihe sub-tcnanr ; 

( e )  "prescribed" means prescribed by rules madc under 
this ACL ; 



(0 "Ren t  Control Court" means the Rcnt Control Courr 
constituted under section 3 ; 

(g) "Schedule " means a Schedule appended lo this Act ; 

(h )  "tenant" means any person by whom or on whose account 
or hehalf the rent oP any premises is, or but for a special 
contract would be, payable and includes any person con- 
tinuing in possession after the tzrrnination of his tenancy 
or in rhe event of such person's death, such of his heirs as 
were ordinarily residing with him at the time of his death 
but shaIl not include any person agains~ whom any decree 
or order for eviction has been made by a civil court of corn- 
petent jurisdiction ; 

( i )  "town" tneans an area within the limits of a municipality or 
such other area as may be specified by the State Govern- 
ment for this purpose by a notification i n  the Official 
Gazette ; 

Ij) "unconscionable rent" means any rent which is more than 
double the maximum of the fair rent that could be fixed for 
a building under section 5 ; 

(k) "village" means a village as  defined in clause (w) of 
scction 2 of the Tripura Land Revenue and Land Reforms 
Act, !960. 

Consiilulion 3. (1) The State Government may, by notification in the Official 
or conlrol Gazerte, appoint a person who is or is qualified to be appointed, a Munsiff to 
tuuris and 
appoinlmcnt u l  

be the Renl Conlrol Court for such local areas as may be specitied therein. 

accommodalion 
conirollers. (2) The State Government may, by notification in the Official 

Gazette, appoint any officer not below the rank of a sub-Depu ty Collector to 
be the Accom[nodation Controller for any area to which this Act applies. 

(3) The Accommodation Controller shall exercise his powers and 
perform his functions subject to such general directions as the State Govern- 
mcnt may issue. 



4. (l)(a) Every landlord may within fifteen days before cornplction and Nulicc or 

shall, within f j f ~ e e n  days afrer the construction or reconstruction of a vacancy:y. 

building intended to be let out or aftcr a building becomes vacant by his 
ceasing to occupy it ,  or by the termination of o tenancy, or by release from 
requisition by the State Government or any orher competent authority, give 
notice of the availability or vacancy in writing to the Accon~modation 
Con troller. 

(b) Every tenant shall within fifteen days of his vacating a building 
occupied by him give notice of the same in writing to the Accommodation 
Controller : 

Provided that this sub-section shall not apply to a building in  respecr of 
which the landlord has obtained an order for posscssioh on any of the grounds 
specified in sub- sec~ ion  (31, clause (iv) of sub-section (4) and sub-sections 
(7) and (8) of section 12. 

(c) Every notice given under clause (a) shall conlain such particu- 
lars as may be prescribed. 

(2) If the tenant of a building puts another person in occupation 
thereof and does not re-occupy i t  within a period of three months, on the 
expiry of such period, the tenancy shall be deemed to have terminated and it 
shall be the dury of the tenant and also of the landlord, if he is aware orsuch 
termination, to givc notice thereof in writing to Ihe Accommoda~ion 
Controller within fifteen days of such termination. 

Provided that the tcnant may, before the expiry of three months apply 
to the Acconlrnodation Control ier to re-occupy ihc building within a period 
of sixmonths and if such permission is granted, this sub-scction shall have 
effect as i f  for the period of thrce months specified therein, a period of six 
months were substiiuted. 

Explanation:- This sub-section shall not apply where the building has been 
sub-let by a tenant entitled to do so, after giving due notice to the 
Accornmdation ControIler under sub-section ( I  ) and in conformity w i ~ h  thc 
provisions of this section. 

(3) If, wirhin fifteen days of the receipt by the Accommodation 
Controller ol' a notice under sub-section ( 1 )  or sub-scction (2), the 

e m  



Accumtnodation Contl-oller does not illtinlale lo the landlord in writing that 
building is requircd for the purpose of rhe Slate Goverllrnenl or Ce~lrral 
Govcl-~~ment or oPuny pi~hlic instim~ion ur for rhe occupation of any officer 
of such Govcrn~neni, or local authority, thc landlol-d shall be at libcrty to lei 
the building to ;u~y tcnnnt or to occupy it hirnsclf. 

(4) The land lord shall nor l e ~  rhe building to o tcnant or occupy i t  
himself. hcfore the expiry of the period specified in sub-scction (3) unlcss in 
[he me;m tiinc hc has received intimation that the building is not ~'erluil-ed for 
thc plirposes or rot- occupn~ion by any of the pci-sons specified i n  Il~al sub- 
section. 

( 5 )  I f  thc bui ld ing  is rcquircd for the purposes of thc statc 
Govcrnmenl or the Cenlrill Govcl-ll~ucnt or a local autllority or any public 
illstiturio[l for. thc occupation nf any ofticer oP such Government or local 
authnriry. or Cur uccupation by any ol'the persons specified i n  sub-secrion (31, 
[he landlol-d shall deliver possessioi~ or the buildi~~g to the Accommuda~ion 
Contl-ollcl- and the Slate Governmenl, the Centrnl Government, the local 
authority 01. public inslitution or officer or pel-son sllalI be deemed to be the 
tenan1 or [he 1alldlo1-d. wilh rcti-ospccti\~e erCecr f ~ . o ~ n  ttlc dale on which the 
Acconl~~lodation ConrroIlet- rccc.ivcd notice uncler sub-sec~io~l  ( 1 )  01- 

sub-scciion (3, thc tcrms or  he renillicy bcing such ;IS map be asreed upon 
bctwceti [he 1iuldlol.d and [he ten;unl i~nd i t )  dct'ault of :m agt-cclnent, as may 
bc determined undcr section 5 : 

Provided lhnl {he rent payable shall be (he fais r-en[, iC any, fixcd for r tle 
building ulldcr the provisions of  this Acr, and iCno fair renr has been so fixed, 
such fair rcnt as may be rlelc~mil~cd i n  accordni~ce with thc provisions of rhis 
Acr : 

Provided furthcr lhat a building uscd as a residenrial building sh;lll not 
hc used as a nnn-i-csiclenrial buildi~lg or vicc versa UI-tless thc Accommoda- 
tion Con~ro1le1- i~ftcr hearing [he landlord grants peinmission in rhis regard : 

Provided also that no urucri~n~l alteratio~l sllall be n~iidc in the building 
unlcss t l~c consent in \vri ting oP ihe t;u~dlord is ;~lso obrained tllcrcfor. 

( 6 )  (a) whei-ealal~dlord hasiwoorn~clt~ercsidentialbuiIdingsi~~ 
the same town or village and (hey havc not been let by him, 
the lantllord may choosc any oC such t~uildings for his 
pccupnrion or occupatiol~ of any membet- of his fi~mily 



dependent on him and shall give notice to the Accommo- 
dation Controller specifying thc building so choscn by him 
and every other building nor. so chosen. 

(b) Every notice given by landlord under clause (a) shall in  so 
far as i t  relates to any building othcr than the one choscn 
by him for his own occupation, be deemed to be a notice 
under sub-secrion (1) and the provisions of sub-section 
(3) shall thereupon apply in respect of such buildings. 

(c) The Accommodation Controller shall allot the building 
vested in him under sub-section ( 5 )  or sub-section (6)  to 
persons mentioned jn sub-section (3) according to the rules 
and priorities prescribed by the Srate Government. 

(7) (a) Any officer ernpowered by thc State Government i n  this 
behalf may summarily dispossess - 

(i) any landlord, tenant or othcr person occupying any build- 
ing in conrravention of thc provisions of this section or any 
landlord who fails to deliver possession of any building 
under sub-section (3, 

( i i )  any officer, person, local authority or publicinstitution 
continuing to occupy, or failing to deliver possession of, 
any building after rhc termination of his 01- ils licence to 
occupy such building, ilnd take possession of thc building 
including any portion lhercof which may have been 
sub-let. 

( b )  If free access to the building is not afforded to rhc officer 
empowered under clause (a) he may, beliveen 6 A. M. and 
6 P. M. after giving reasonable warning and facility ro with- 
draw to itrly women not appearing in public according to 
the customs of the cou~~try,  remove or opcn any lock or 
bolt or break open any door- or do any othcr act necessary 
for effecring such dispossesion. 

(c) Any landlortl, tenant or othcr person or any officer, local 



authority or public institution, liable to be summarily 
dispossessed under clause (a) shall pay to the State 
Government - 

(i) rhe fair rent payable for the building under rhe provisions 
of this Act for [he period of his or its occupation or posses- 
sion thereor as described in  that clause ; and 

(ii) theexpenses, if any, incurredbytheStateGovernmentin 
effecting such summary dispossession, as determined by 
them. which determination shaII be final. 

\; 

(8) Norhing conlained in this section shall apply- 

(a) toanybuilding of whichthe rent doesnot,orwherethe 
rent has not been fixed, the fair rent would not, when fixed, 
exceed fifty rupccs per mensem ; or 

(b) to any building or buildings owned by any company, 
association or firm, whether incorporated or not and 
bonafide intended solely for the occupation of its officers, 
servants or agents and situated in the same city, town or 
village. 

5 .  (1) The Rent Control Court shall, on application of the tenant or Determination 
landlord of a building fix the fair rent for such building after holding such orrairrent 
enquiry as i t  thinks fit. 

(2 )  I n  fixing the fair rent the Renl Control Court shall take into 
consideration the property tax or house tax fixed for the building at lhe time 
of letting, in the property tax registcr or housc tax register of the local 
authority within whose area the building is situntcd : 

Provided that in the case of- 

(i)  any residential building, or 

( i i )  ilny non-residential, excepting a building to which fittings 
have been affixed or in which machinery have been 
installed and such firlings or machinery have been excluded 



from valuation for  the purposc of fixing the property tax or 
I-touse tax by lucal authority, 

the fair rcnt fixed nlay in proper cases be lowcr th:ln, but shall in no 
casc excccd by more rhan liitccn per cenrum, thc monthly rent DII tlre basis of 
which the properly tax or house t;~x [or thc building, prevailing two years 
immediately before 1l1c date ol' rhe application, was iixetl, or iC i l~e building 
was no1 asscsscd to pmpel-ty lax or house lax befu1.e the said period of two 
years, the ~~~ont l i ly  rent on the basis of which (he property tax or house tax 
prevailing immediately beforc thc date of [he application was fixcd. 

;(3) If there is no property lax or housc tax fixed lor the buildins or i f  
il is nor based on a rcnt:ll basis or i f  the building is siruarecl in an area whicli 
is no[ within a municipnlily, Panchayat or any other local aurhority, t l~c fair 
rent shall bc tixed z~fier. [itking into consideration the plhevailing ratcs of rcnt 
in the locality for similar accom~nodation in similar circumstances dutins 
thc twclvc rnot~ths preceding the Ictting. 

(4) In  case [he allotlnent or the building i s  made by Lhe Accom~no- 
datioil Conrroller, he may, provisionally f ix  the fair rent for the building and 
rhe Renr Control Coun m;iy, un application by an aggreived party modify the 
fair rent so fixcd. 

( 3  The Rent Control Court shall intimatc the Fiir rent of thc build- 
ing Iixcd to tlie local aulhority within ivhosc jt~~.isdicrion [he building, i n  
respcct of which rhe lair rent 11;ls been fixcd. is situi~ted. The local aut1101-ity 
on t-cccipt or such inlirnatiol~ shibll makc n I-ccord or (he fail- rcnt fixcd in rhe 
rcgister kept loin Lhe purpose and shall tnnke (he regis~er avilili~ble for iospec- 
tion in such placcs and in such inanncr rls may be prcscrihed. The ~~egisler so 
prepared shall be kcpt up-to-diue so as to contaii~ ~ L I I I  pnl~ticulilrs in  regard to 
Ihe renl ljxed i n  r c s l ~ e c ~  or a buildi~~g by [he Rent Colltrnl CULIII nud also t l~c  
subsequent vnriiltiol~ illerelo 111adc by the said Court. 

lncroase o r  6. ( 1) When rhc fair I-cnt of n building has been iixed under this Act, n o  
rcdudion Or further increase in such f;~i t- rent shall bc pel.missible except i n cases where 
fair rent in 

SOIIIC necessary additio~~, improvement or alteration has been carried out at 
what cases 
admissible. thc landlord's expensc : 

Provided that the fair rcrlt as inc~~eased under this sub-sec~ion shall not 
cxceed the rair  rent payable under this Act  for a sin~ilar building i n  the 



same locality with such a~1ldition;ll imp-ovcmen t or nl [eralion and i t  shall not 
be chargeable u n  t i 1  such nddilional irnp~.ovcmcnt or nl tcralion has beeu 
cornpleted : 

Provided Furthcr that any dispute betwcen the landlord and the renant in 
regard io any increase claimed under this sub-section shall be decided by the 
Rcnt Co~ltrol Courl. 

(2 )  Where, nftcr the [air rent of a building has been fixed under this 
Acr, there is a decrei~se or di~ninulion in the ;~ccommodntion or ameniries 
provided, the renanl n ~ a y  claiin a reduclion in the ii~ir rent  as so fixed, anrl 
any disputc hctwcen the landlord and thc tenanl in regard to any reduction st., 
claimed shall be dccided by the Rent Collrt-01 Court. 

7. (1 )  Where the amount of rhe [axes and cesses payable by landlord in Tncrt?sc of 

I-cspcct of any buildins to a local authoriiy h;~s i t~crzased aftcr fixation of the rent in 
Fair rcnt. such increase shall be recoverable by the landlord from the tenant : C'SC. 

Provided th:it no such increase excceding five per centurn af the 
origi~ial h i r  rent shall bc so recovet.ed Cram the tenant. 

(2 )  Any dispute betweetl thc landlord and the l e n ; ~ n t  i n  rcgarcl LO any 
incl-e;~sc claimecl under sub-section ( I ) ,  shall be decided by rhe Rcnt Conlrol 
Court. 

8. (1) The fail- r-en t ]nay be revised only if rhcrc has been an incrcasc or ~tevisionor 
decrease in [he markct value o i  rhe premises. hir  renl. 

(2) Such ~~evision shall be made on appliciition rnadc to rhe Rent 
Control Court eilher by t\ic Iandlol-d 01. by the tenanl, in thc prescribed 
manncr : 

Pmvidcd that no such i~pplicntio~~ shall be enlertained l~nlil aftcr the 
expiry of a pcriod of five yeill-s ti-nm thc dale on which fair r e n l  was last fixed 
or rl-otn thc com~nencement of this Act, as the case may be. 

(3 )  The rent of the premises pi~yablc for il year shall no1 be incl-cascd 
or decreased by revision by more than ~ w o  and ;I half pcr cenlum per- annum 
of [he difference betwccn the marker value of 1 1 1 ~  ~ J I - C I ~ ~ S C S  011 the date ol' the 
;q~plication untlerh sub-section (2) and rhe date oC I ; ls~ fixi~tion uf r l ~ c  fail. renl 
or lhc corn~ncnce~~~enl  or this Acr, as [ l ie case nIiIy be. 



~ n d l ~ r d  9. (1) Wliere the Rent Control Court has determind the fair rent of a 
no( to claim buildng- 
or receive 
any thing in 
cxcess of (a) the landlord shall not claim, receive or stipulate for the 

fair rcni or payment of - 
agrccd rent. 

(i) any premium or other like sum in addition to such fair 
rent, or 

(ii) save as provided in section 6 or section 7, anything i n  
excess of such fair rent : 

Pravided that the landlord may receive, or stipulate for the payment of 
an amount not exceeding one month's rent, by way of advance ; 

b )  save as provided in clause (a), any prcrnium or other like 
sum or any rent paid i n  addition to or in excess of such fair 
rent, whether before or after the commencement of this Act, 
in consideration of the grant, continuance or renewal of thc 
tenancy of the building aftcr such commencement, shall 
be refunded. by the landlord to the person by whom it was 
paid or at the option of such person, shall be otherwise 
adjusted by the landlord : 

Provided [hat wherc before the determination of the fair rent, rent has 
becn paid in excess thereof, the refund or adjustment shall be limited to the 
amount paid i n  cxccss for a period of three years immediately before the 
institution of any proceeding for such determinarion. 

(2) Wherc the fzlir rent of a building has been determind 'undcr 
section 5- 

(a) notwithstanding anything contained in any contract, the rent 
payable for the building i n  case ii  is a building falling 
under clause (i) or clause (ii) of the proviso to sub-section 
(2) of seclion 5 shall be, where the property Lax or h o ~ s c  
tax has been fixed by the local authority, the maximum 
rent that may be fixed by the Rent Control Court as 
providcd for i n  sub-section (2) of scction 5,  or the agreed 
rent whichever is less, and in cases where no property tax 
or house tax 



has been fixed for the building or where i t  has been fixed 
not on a rental basis, the agreed rent ; 

(b) the landlord shall not, claim, receive or sripulare for the 
payment of any premium or other like sum in acldilion to 
thc rcnt payable under clause (a) for a building falling 
under clause (i) or clause ( i i )  ol the proviso to sub-section 
(2) of section 5, and the agreed renr in the case of any other 
building : 

Provided [hat the landlord may receive, or slipulate for the payment of, 
an mount not exceeding one month's rent, by way of advance ; 

(c) SBVC as provided in clause (b) any sum paid in excess of 
the rent payable under clause (a) in the case of a building 
falling under clause ( i )  or clause (ii) of thc proviso to 
sub-section (2) of section 5 and lhe agreed rent in the case 
of any other building, in consideration of grant, con t inu- 
ance or ~~enewal  of thc rcnancy of the buiIding after the 
commencement of this Act, shall be refunded by the land 
lord to thc person by whom it wis paid or, at the oprion of 
such person, shall be otherwise adjusted by thc landlord. 

(3) any stipulation in contravention of sub-secrjon (1) or sub-section 
(2) shall be null and void. 

10. ( I )  every tenant who makes a paymenl on account of renl or Right of 
advance shall be entitlcd to obtain a receipt in the prescribed form ior rhe 'en"nl~d3ing 

amount paid, duly signed by the landlord or his nuthorised agent. rent ur 
advance to 

receipl. 
(2) Where a landlot-d rcfuses to accept, 01. evades the rcccipt of, any 

rent lawfully payable to him by il tenant i n  respect of any building, the tcnanc 
rrlay ci ther remir Ihe renl to the landlord by money order alier deducting the 
rlioncy order commission and continue to remit any rent which may 
subsqucntly become due in respect of the building in (he same nlanncr until  
the landlord signifies by a written notice to the tenanr his willingness to 
accept thc rcnt or may by notice in writing, requirc the landlord to specify 
within ten duys from the date of receipt of  the notice by him. a bank into 
which the rent may bc deposited by rhe tenant to the credit of  thc landlord : 



Provided dint such bank, if specified as aforesaid, shall be onc situntcd 
in  [he town or village in tvhicl~ the building is situilrecl 01. if thcrc is no  such 
bank in such lotrrn or village, wilhin tive kilometrcs of thc limits Lhereof. 

E x p u t : -  1~ shall be opcn lo the landlol-d Lo specify t'roni time lo liil~e, 
by a wrirtcn notice ro the tcnanl and subject to [he proviso afnrcs;~id, a bank 
di Hcrcnt from the one already specified by him undcr this sub-scction. 

(3)  IF  the la~~dlclcd spccifies a bank as itForesaid: the renant sli;ill 
dcposi t the rent in [he bank :u~d shall continue lo deposit i n  i t  any rent \vhiuh 
may subseqiie~itly bccomc due in respcct or ihe bui ldillg. 

(4) I f '  the landlord docs tlo! specify a bank as i~roresaid. tl~c tcn;lnl 
shall remil the reill lo the landlolrl by nloncy order, after deducting tllc money 
order commission and conhue LO I-cmit tiny inenr which itlay .s~~bsequenlly 
llecome clue in  respccr of  h e  building in the same nianncr unti l  the Iiundloi-d 
signilies by a writtcrl notice to the tcnant his willingness to accept the rent or 
specifies a bank i n  whicl~ the rent shall be rlepositcd i n  accordance wid1 the 
pinovisions of sub-section (7)  

I<iglli of 11 .  (1) Whcrc thc nddt-ess of rhc landlord or his n~ithoriscd ageill is no1 
lunanllo known LO rhe tcnont, hc miby deposit [lie renl lawfully pny;~hle to lhe landlord 
dcposil i l l  respec1 of thc b ~ t i l d i n ~  cogethcr with such fec as m:ly he prescribed lor thc 
rcnl in 
ccrtain seinvice of thc notice referred to in sub-section (2) of section 10 before such 

c'ases. aurhol-ity and i n  sucl~ manner as may be prescribed, and conlinue to deposit 
any rcnt \vhich may s~~bseclucntly becomc duc in respecl of the building 
togcthcr with the fee prescribed, ;is aforesaid, before the same authority and 
i n  thc same manner unlil thc address of thc landlord or his authoriscd  gent 
bccomes kuown LO thc tcnarlt. 

(2 )  Thc I - C I I ~  so ilepositcd nlily, subjcct to sucll conditions as may be 
inlposed by t l ~ c  Renl Conrrol Courl, be withdrawn by the landlord nl- h is  
nulhol-iscd ;igcnt, o11 applicatio~l to 111e Rent Control Courl. 

3 W1ne1.e any bonafide doubt or dispi~te arises as to thc person who 
i s  ctititled lo receive ~ h c  rcnt for ilny building, Lhe tenant may deposit such 
rcnt before such authority and in such manner as ]nay be prcscribed and shall 
rcport to the R e n ~  Co~ i  trol Courr [he circumstances under which such deposji 
was mnrle by him, and may continue to deposit any renr which niny 
siibserluently hcco~lle due in I-cspcct ofthe building beiul-t: the same autliority 



and in the same manner until the doubt is removed or the dispute is settled 
by the decision of a competent Court or by a settlement between the parties 
or unti l  the Rent Conwol Court rnrrkcs an order under clause (b) of sub- 
section (4), as thc case may be. 

(4) (a) The Rent Control Court to whom a report is madc under 
subscction (3) shall, if satisfied that a bonafide doubt or 
dispute exists in the matter, direct that, pcnding removal of 
[he doubt or settlement of [he dispute as aforesaid, the 
dcposi t be held by thc author- ty concerned. 

(b) If the Rent  Control Court is not so satisfied, i r  shall 
forlhwith order payment of [he amount deposited LO the 
landlord. 

( 5 )  (a) Where the Rent Control Court passes an order under clause 
(a) of sub-section (41, any amount or amounts deposited 
under sub-section (3) may be withdrawn only by the 
person who is declared by a competent court to be entitled 
thereto, or in case the doubt or dispute is removed by a 
settlement between the parties, only by the person who is 
held by thc Rent Control Court to be entitled to the amount 
or amounts i n  accordance with such settlcment. 

(b) An order passed by the Rent Control Court under clause 
(b) of sub-seciion (4) shall not debar the aggrieved party 
from establishing his claim i n  any competent Court. 

12. (1) Norwithstanding anything LO the contrary contained in any other Eviction of 

law or conlract, tenant shall not be evicled in accordance with the provisions tenants. 

of this Act : 

Provided that nothing contained in this scction shall apply to a tenant 
whose landlord is  the State Government or the Ccnrral Government or any 
other public authority nocified under this Act : 

Provided further that where the tenant denies the title of the landlord or 

1 claims right oiperm;inen t tenancy, the Rent Control Court shall decide whether 

i the denial or claim is bonaficd and i P  it records a finding to that effect, the 
lnndlord shall be entitled to such for eviction of the tenant in a civil court and 



such courr may pass a decree for eviction on any of the grounds mentio~~ed in 
this scction, notwi thsranding that such court finds that such denial does no[ 
involve forfeiture of thc lease or thal thc cliii~n is unfounded. 

(2) (a) A landlord who seeks to evict his tenant shall apply to thc 
Rent Conrrol Courr for a direction in that behalf. 

(b) 11. the Rent Control Court, after giving the te~li~nt a rcnson- 
able opportunity of showing cause against the application, 
is satisfied that the tenant has not paid or tendercd the rent 
due by him in respect of the building wirhin fifteen days 
after the cxpiry of the timc fixed in the agl-eement of 
teriancy with his landlord or in [he absence or any such 

agreement by the last day of the month next following that 
for which (he renr is  payable and such dcfuult has 
continued for rhree months within a period of twelve 
rnrsnlhs, it shall make an ordcr directing the tenant to put 
the landlord in possession of the building, and if i t  i s  not 
satisfied i t  shall make an order rejecting the application 
thcreof by him : 

Provided thal an applicarion under this sub-section shall be made only 
if Ihe landlord has sent a registered norice to the tenant intimating thc defi~ult 
i~nr l  the tenant has failed to pay or tender the rent together wirh intercst at six 
per cent per annum and postal charges incurred in sending the notice within 
fifteen d:~ys oC the rcceipl of the notice or of the refus;~l thereof. 

(c)  The order of the Rent Control Court directing the tenant to 
put the landlord i n  possession of the building shall not 
be executed before the expiry of one nionth from the dare 
or such order or such further period as the Rent Conlrol 
Court may i n  its discretion allow ; and i f  the renant 
deposits the arrears of renr with interest and cost o f  
proceedings within the said period of one month or such 
further period, as may be, it shall vacate that order. 

(3) A landlord may apply to the Rent Control Court for an order 
directing the tenant to put the landlord in possession of the building if he 
bonafide needs the buildings for his own occuparion or for the occupation by 
any member of his family dependent on him : 



Provided that the Rent Control Courl shall nor give any such rljreclion 
i f  thc landlord has another building of his own i n  his posscssion in thc same 
town or village except where the Rent Control Court is salisfied th i i t  for 
special reasons, in ally parlicular case i t  will be just and proper to do so : 

Provided further that [he Rent Control Court shall not give any 
direcrion to lenanl to put the landlord i n  possession, i f  such tenant is 
depending for his livelihood mainly on the income derived from any trade or 
business carried on in such buildins and there is no other suilable building 
available in thc locality for such person to carry on such trade 01- business : 

Provided also lhar no landlord whose right to recover possession arises 
under an inscrumenr of [I-ansfer inter vivos shall be enli~led to apply to be put 
i n  posscssion un ti1 thc cxpiiy of one year from the dare of insuumen! : 

Provided always that if a landlord after obtaining an order to be put in 
possession transfeins his rights in respect of the building to another person, 
the transleree shall not be entitled to be put in possession unless he proves 
that he bonafied needs the building for his own occupation or for the occupa- 
tion by any member of his family dependent on him. 

(4) A landlord may apply to thc Rcnt Control Court for an order 
directing the tenant to put rhe landlord in possession of the building - 

( i )  if the tenant afler the conlmencement of this Act, without 
the consenr in wriring oP the landlord, transfers his right 
under the lease or sub-lets [he entire building or any 
portion thcreof i f  [he lease does no[ confer on h i m  any right 
to do so ; 

Explat~atiot~:- Where on rile partition of a joint Family or of the t'igllts of 
co-tenanw, 01. on the dissolu~ion of n firm, the rigt~t of tlie joint fi~mily or thc 
co-tenanrs or rhe firm under a lease i s  vested in a member of the joint family, 
or a co-tenant or a parrner, as the case may be, ~~lhether by act of pi~rties or 
olher wise. no transfer by lhe tenant or his righl t~nder the Lease shall be 
deemed to have taken place wirhin the meaning oC this clause ; or 

( i i )  I f  thc tcnant uses thc building in such a tnannet* as ro 
rlestruy ul- reduce i t s  v;~luc or utility nlaterially and perlna- 
nenlly ; or 

+mJ 



(iii) i f  the-tenant already has in his possession building or sub 
sequenrly acquired possession of or constructs building 
reasonably sufficient for his requi rcments in the samc town 
or vil [age ; or 

(iv) if the building is in such a condition that il needs rccon- 
struction and if the landlord requires bonafide to recoi~struct 
the same and if he  satisfics the R e n ~  Control Court lhar he 
has plan and licence, if any required and the ability to 
re-build and if the proposal is not made as a prctcxt 
for eviction : 

Provided that the landlord who evicts a tenant and does not reconstruct 
completely the building within a time which may be fixed or extended by the 
Rcnt  Control Court, shall on a petition before that Court be liable to a finc of 
rupees five hundred, if i t  is proved that he has wilfully neglected to 
reconstruct completely the building within such lime : 

Provided further that the Rent Control Court shall have power at any 
time to issue directions regarding the reconstruction of the building and on 
failure of compliance by rhe landlord, to give effec~ to the order in any 
manner the Rent Control Court deems fit and in appropriate cases to put rhe 
tcnant back in possession or award to the evicled tenant damages equal to rhc 
excess rent he has to pay for another building that he is occupying i n  
consequence of such evicrion : 

Provided also that thc tenanl who was evicted shall have the first 
option to have the reconstructed building allotled' to him with liability to pay 
its fair rent ; or 

(v) I f  the tenant ceases to occupy the building continuously [or 
six months without reasonable cause. 

( 5 )  A landlord who wants to renovate the building may apply to the 
Rent Concrol Courl for an order directing the lenanc to permit the landlord to 
entcr itnd carry out the renovation within a time 10 be fixed by the Rent 
Control Court and the Rent Control Court may issue such orders, as it dcerns 
f i t ,  and the renant shall be bound to abide by the orders oP the Rcnt Cantrol 
Court. 



(6) A tenant whose building has been renovated under sub- 
section ( 5 )  shall be liablc ro pay enhanced rcnt so as to assure the landlord a 
rent cqunl to the renl for a similar building with s i m ~ l a r  arncnities in the 
locality. 

(7) Whcre the IandI~rd of a building is a religious, chiui rablc, cducalional 
01. other public institutions, it may, if thc building is needed for [he use of the insri- 
tution, apply ro [he Re111 Control Coui-r, for an ordcl- directing the reniint to put the 
institution in possessio~~ of thc building. 

(8) A Ii~nd lord who is occupying only a part of a building, may 
apply to the Rent Control Court Tor an ordcr directi~ig any tenant occupying 
the wholc 01- any porlion of the remaining part of the building to put the 
landlord in possession rherenf, if he requires additional accomi~lodation for 
his pefi011, 11 1 use. 

(9) Whererheten;rncyisfol-aspecificdperiodagineeduponbetween 
the landlord and rhe tenant, dle landlord shall [lot be entitled to apply to the 
Rent Control Court beCore the cxpiry of such pcriod. 

(10) The Reur Conlrol Court shall, if i t  i s  sirtisticd that the claim of 
the landlord under sub-scctions (3), (41, (7) or sub-section (8) is bonafied, 
make ;In ordcr direcring thc tcnant lo pill thc landlord in possession of [he 
building ntj such dare as ]nay bc specified by 111c Rcnt Control Court, and if 
the Rent Control Courr is not so sa~isfied, i t  shall tnnkc an order rejecting the 
application : 

Provided that in thc case of an npplicnrion made ~lndcr sub-section (8) 
Lhe Rct~r Control Court shall rejecl the applicalio~~ if i l  i s  satistied that the 
hardship which may be caused ru [he tenant by grailling i t  will outweigh [he 
ndv;~nt;~gc to tile landlord : 

Provided furthcr [hat the Rent Cont~-ol Court tnay givc the tenant a 
~.e:usanable lime for pi] tling tl~e landlol-d in possessioil nf thc buildiilg and 
may cxtcnd such rime so as no1 to excccd three months i n  thc aggregale. 

(1 1) No~ivithstanding anything contained in sub-scct ions (1) lo (10) 
no  order for eviction or for putting thc landlord in possession shaIl be 
passed - 



(i) against any tenant who is engaged in any employment or 
class of employment notified by the Government as an 
essential service for the purposc of this sub-section,unless 
the landlord is himself engagcd in any employnlent or class 
of employment which has been so notified, and the 
landlord requires the building for his own occupation ; or 

(ii) in  respect of any building which has been let for use as an 
educational institution, and is actually being used as such, 
the institution bcing recognised by the State Government 
or any authority empowered by the S fate Government i n  
this behalf, so long as such recognition continues. 

'[(I LA) Notwithstanding anything contained in this Act - 

(a) a landlord, who is a member of armed force of the Union or 
who was such member and is duly retired which term shalI  
include premature retirement, shall be entitled to recover 
possession of any premises on the ground the premises 
are bonafiedrequi red by him for occupation by himself or 
any member of his family (which term shall include parent 
or other relation ordinarily residing with him and depend- 
ent on him), and Rent Control Court shall pass a decree 
for eviction on such ground if the landlord at the hearing 
of the suit produces ;i certificate signed by the Head of his 
services or his Commanding Officer to the effect that - 

(i) he is presently a member of the armed forces of the Union 
or he was such member and is now a duly retired ex- 
serviceman ; 

( i i )  he does no1 possess any other suitable residence in the 
local area whcre he or the members of his family can reside ; 

I .  111~er1crl Iry Tire Trip~rm 31rildi11g~ (Lcose und Xerrr CurtrrolJ Atrrer~d~rrrrtf Acr, 1982. iv. c. I. 
15.11.1983. 



(b) where a member of the Armed Force of the Union dies 
while in service or such member is duly retired as stated 
above and dies within five years of his retirement, his widow 
who is or become landlords of any premises '[shall be 
entitled to recover possession of such premises] on the 
ground thaL the premises are bonafiedlrequired by for 
occupation by herself or any member of her family (which 
term shall include '[her] or her Husband's parents or other 
relation ordinari residing with her) and Rent Control Court 
shall pass decree for eviction on such ground if such widow 
at the hearing of the suit produces a certificate signed by 
the Area or Sub-commander within whose jurisdiction 
the premises are situated to the effect that - 

(i) She is widow of deceased member of the armed forces as 
aforesaid. 

(ii) She does not possess any other suitable residence in the 
local area where she or the member of her family can 
reside. 

. I )  For the purpose of clause (a) of this section the words "the Head 
of this Service" in the case of offrcers retired from the INDIAN ARMY 
includes the area Commander, in the case of Oficers retired from INDIAN 
NAVY includes the Flag Omcer Commanding-in-Charge, and in the case of 
Officers retired from the INDIAN AIR FORCES include the Station 
Commander. - 

2) For the purpose of this section any certificate granted thereunder 
shall be conclusive evidence of the facts stated therein. 

12) Where a landlord who has obtained possession of a buiIding in 
pursuance of an order under sub-section (31, does not occupy it without 
reasonable cause within one month of the date of obtaining possession, or 
having so occupied it, vacates it without reasonable cause within six months 

I .  Inscrrcd by The Triprrra Btrildirrgs (Lcasc urrd Rc~rr Cor~rrol) Sccor~d A~t~endtrrer~l,Acr, 1983, 
11: c. 1. 28,6.1983. 

2 ,  brserrcd ibid 



of such date, the tenant who has been evicted may apply to the Rent Control 
Court For an order directing that he shall be restored to possession of the 
building, and the Rent Control Court shall make an order accordingly 
notwithslandi~~g anything contained in section 4. 

(13) Where a lenant who is cntitled to apply lor possession under- 
sub-section (12) fails to do so without reasonable cause within onc month 
from [he date on which thc right to make [he application accrued to him,  the 
officer referred to i n  sub-section ( I )  of section 4, shall havc power, if rhc 
building is required for any of Lhe purposes or for occupation by any of the 
olficers or persons specified in sub-section (3) of that section to give intima- 
tion to the landlord that the building is so required, and thereupon [he provi- 
sions of sub-sections ( 5 )  and (8) of section 4 shall apply LO the building : 

Provided that the sub-section shall not apply to i l  building the rnonfhly 
rent of which does not exceed fifteen rupees. 

(14) Where thc Rcnt Control Court is satisfied that any application 
made by a landlord for the cviction of a tenant is frivolous or vexatious, thc 
Rent Control Court may direct that compensation not cxceedi ng fifty I-upccs 
bc paid by such landlnrd to the cenant. 

(15) Where an nppliciltion made under sub-scctions (2), (31, (4), ( S ) ,  
(7), or sub-section (8) for evic~inz a tenant has bccn rejected by the Rent 
Control Court, the tenirncy sl~all, subjcct to the provisions of this Act, be 
dcemcd to oonrinur: ~ I I  h e  same rerms and conditions as belore and shall no1 
be terminable by ihe landlord cxccpt o n  one or more of the grounds 
mentioned i l l  [tie above said sub-sections. - 

(16) Nolwithsranding anythins contained in  this section, no pcrson 
who is receiving or is cntitled to receive the rent of a building mcrcly iis an 
agent of rhc landlord shall, excepl wilh thc prcvious written consent of the 
landlord, be entitled ro apply l'or the cviction of a tenant. 

Payrncnt or 13. (1) No renant asainst wl~om an i~pplicalion for evicrion has bcen [nadc 
dc~usi(  ur by a landlord uncler scolion 12 shall be enlilled lo conrest the application 
'en' during before the Rent Conlrol Court undcr 1l l i l1  secliun, or LO prefer an appeal 
Uic pcndcoy 
of pru under seclion 20 against any order made by  he Rent Control Court on the 
ccedingsfor application, unlcss he has paid or pays to tbe landlord, ordepositwith the 
eviction. Rcn t Control Court or rhe appellate nu thority, as the case may be, all arrears 



of renc admitted by the tenant to bc due i n  respect of the building upto the 
dare of payment or depusi t, and corltirli~cs to pay or to deposit any rcn t which 
may subsequenlly become due in respcct o f  thc building, until [he 
termination of  thc proceedings berot-e the Ken1 Conrrol Court or the 
appellare autho~~ity, as the case Inay be. 

(2) Tl~c  dcposir under sub-section ( 1 )  shnll he ~nadc within such ti me 
as I he Rent Contml Cout-r may fix and in such manner ;is m;ly be prescri bcd 
and shall be accompiinied by thc fee presc~.ibetl Ibr the service of noticc 
rcferrcd to i n  sub-secrion (4) : 

Provided that tllc timc fixed by the Rent Control Court For [he deposit 
or the arrears of rent shall nor be Less rhnn fortyfive days from thc date of the 
order and the time Cixed for thc dcposi L oC renl which subsequently accrues 
duc shall nor be less than lwn wccks from the date on which the rcnt 
becomes duc. 

(3) I1 any tenant fiiils to pay or to deposit [he renr iis afnt-csaid, the 
Rcnt Control Courr or tl'te ~ L P P C I I ~ ~ C C  authori~y, as the case n-ti~y bc, shall, 
~in lcss  thc tenanr shows sulficient causc to the central-y, slop ; i l l  fut-thcr 
plucccdings and make an order direcring the tenanr to put rhe lundlnr-d i n  
possession of the builrling. 

(4) W he11 any dcposi t is nlacle i~nder sub-section ( 1 ), thc Renl 
Control Cuu~-l 01- the appcllatc authority, as [he -case miiy be, shall cause 
notice or the deposii 10 be servcd 011 the landlord in [he prescribed manncr, 
and the amount deposited may, subjecr to such conditions as may be 
prescribed, be withdri~wn by thc landlord un npp1ic:ilicln made by him to the 
Renr Conlrol Court or the appcallarc authority i l l  thal behalf. 

14. (1)  Nolandlordshall,witho~itjust~rs~~fficicntcausc,cutofIorwith- Lundlordnol 
hold any of tllc amcnities enjoyed by [he tell:lnt. t11 in tc r tc rc  

with an~cni tics 
enjoycd by Lhc 

(2 )  A tenilnl in occupation of a building mity, if the landlord has 
contravenetl the p~.ovisions of [his scction, make an i~pplicaLion to rhc Renr 
Control Cou1.r con~plaining OF such contraven~ion. 

(3) If the t-enanl s;itisfies the Rcnt Contl-01 Court that  he amenities 
were cut'off or withheld wilh a view to colnpcl him to vacate the building or 
LO pay an enhnnccd rcnt, the Rent Con~l-01 Court may pass an interim order, 



directing the landlord to restore the amenities imrnedia~ely, pending thc 
enquiry referred to in sub-section (4). 

Explanalioll :- An intcrirn order may be passcd under this sub-section 
wilhout giving nolice to the landlord. Any interim order so passed may be 
modified or cancellcd by final order, and the Rent Control Court may give 
effect LO such modification or cancellation. 

(4) IftheRentControlCourt oninquiryfindsthatthe Lenant has 
been in enjoyment of the amenities and that they were cut off or withheld by 
the landlord without just or sufficient cause, i t  shall make an order directing 
the landlord to restore such amenities and for the purpose of enforcement of 
such orders, the Rent Control Court may exercise all the powers or a civil 
court in  executing a decree for injunction or for specific performance. 

( 5 )  The Rent Control Court may i n  its discretion direct that compen- 
sa tion not exceeding fifty rupees be paid - 

(a) to the landlord by the tenant, if the application under sub- 
section (2) was made frivolously or vexatiously ; 

(b) to the tenant by the landlord, if the landlord had cut orfor 
withheld the amenities frivolously or vexatiously. 

Execulion 15. Every order made under section 12 or section 13 or section 14 or 
or section 21 and every order passed on appeal under section 20 or on revision 

under section 22 shall, after the expiry of the time allowed thereby be 
executed by the Munsiff having original jurisdiction over [he area i n  which 
[he building is situated as if it were a decree passed by him : 

Provided that an order passed in execution under this section shall not 
be subject to an appcal hut shall bc subject to revision by the Court to which 
appeals ordinarily lie ; p i n s t  thc decision of the said Munsi W. 

Decision 16. The Rent Control Court shall summarily reject any application under 
which have sub-sections (21, (3), (41, (3, (7) or sub-section (8) of section 12 which raises 
become final 
not ifi bc 

between the same parties or between parties under whom they or any of them 

reopened. claim substantial the same issues as have been finally decided or purports to 
have been finally decided in a former proceeding under this Act or under the 
corresponding provisions of any law in force prior to the commencement of 



this Acr or the corresponding provisions of any Iiiw repealed or superseded 
by such law. 

17. Every order passed by a Rent Control Courr under this Act shall be o,d,, ,r 
pronounced in open Rcnt Control Court on the dale on which thc case is RcnlConlrol 

Court to be finally heard, or on some future day of which due notice shall be given to the pmnounced in 
parties. opcn Courl. 

18. (1) Notwithstanding any law, custom, usage or contract ro the contrary Failureby 
the landlord shall be bound to attend to the periodical maintenance and Iandlod[o 

make necessary repairs of the building. If iI lalidlard fails to attend to such n,,,s,,y 
mainlenance or repairs to the buildings and amenities thereto within a rep-airs. 
reasonable tirnc nftcr noticc is  given by thc tenant, i t  shall be competent for 
thc Rent Control Court to direct, on i~pplication by the tenant, that such 
maintenance and repairs may be attended to by the tenant and that the charges 
and cost thereof not exceeding such amount as may be specified in the order 
may be deducted from the rent which is payable by him : 

Provided that no direction shall be given by the Rent ControI Court 
under this sub-section unless the Iai~dlord has been given an opportunity to 
represent his case before Rent Control Court. 

( 2 )  No appeal shall lie from the order of thc Rcn t Control Court passed 
under sub-section ( I  ) which shall bc final. 

19. 1 If a landlord refuses or withholds his consent to the supply of supp~y of 
electricity to a tenant, the tenant desiring to get such supply from lincensee claE(ricily lo 

the building 
as defined in clause (b) of section 2 of  the lndian Electricity Act, 1910 may , ~ h o u i U l e  
apply to the Rent Control Court setting out the scheme for such supply. pcrmision or 

thclandlord. 

(2) On receipt of such application the Rent Control Court may after 
giving the landlord and the owner of the building, i f  hc be not the landlord, 
an opportunity of being heard permit the tenant to gct the supply in accord- 
ance with the scheme set out in the tenant's application or i n  accordance with 
any modified schemc. 

(3) On such permission being given, notwithstanding anything 
contained in any other law for the time being in force the owner shall be 
demed to have given the requisite consent under sub-section (2) of section 
12 of the Indian Electricity Act, 19 10 and the Iicensce shall not be liable to 



the owncr for trcspass for steps taken for supply o i  eleclricily according to 
thc said pertnission. 

Appcal. 20. (1) (a) The State Go\lernment may, by general or special orrlel. 
notified in the Official Gazetre, confer on such oficcrs and 
aurhorirics not below the rank of a subordinate judge (he 
powers of appellate au thori tics ibr the purposes of this Acl 
i n  such areas or in such classes as may be speciried in the 
order. 

(b) Any person aggrieved by an ordcr passed by the Rent 
Control Court may, wiihin thirty days from thc darc of such 
order, prefer an appeal in writing to the appellate authority 
having jurisdiction. 

Note :- In computing thc thirty days in this clause, the rime taken to 
obtain a certified copy of thc order appealled against shall be excluded. 

(2) On such appeal being preferred, the appcallate authority mily 
order stay of futher proceedings in (he matter pending decision on [he 
appeal. 

(3) The appellatc authority shall call for [he records of thc cnsc from 
Ucnt Control Court and after giving lhe parries an opportunity of being he;u-d, 
and if ncccssary, aftcr [nitking such further inquiry as  i t  th inks  fit, either 
directly or through [he Rent Conrrol COUII, shall decide the nppeiil. 

Expxpbrmfiott :- The iippellale authority may, while confil.ming the order of 
cvictiou p:lssed hy the Ken[ Conlrol Court, grant an zxtet~sion oC time lo the 
tcnant for putting the landlord i n  posscssion of the building. 

(4) The appellntc rn~~hol-iry shall have all thc powers of the Rent Con- 
trol Courl including the fixing of arrears of rcnt. 

( 5 )  Thc decision of the appellate authority, and subject to such 
clccision, all ordcr of lhe Rent Con~rol Court shall be final and shall not be 
liable to be called in ques~ion in any coul-t of law, except as provided in 
section 22. 

Cosls. 2 1. Subjcut to such condiLions and limirations, if nnp, as may bc prescribed. 



the cosls of and incidenl to all proceedings berore rhe Renr Conti.ol Court or 
the appcllatc authority refel-red ro in section 20 shall be in the discre~ion oT 
the Rent Contt-ol Court or the appcllate authoriry which shall havc h~ll power 
LO detennine by whom or out of what propcrty and to what cs tent such costs 
are lo be paid and to give all 11ecess;iry dircctio~~s for the purpose. 

Explar~afio~r :- The appcllate authoriry may set aside or vary any order 
passed by the Rent Conlrol Cnurt in rcgard to thc costs of and iucidcnt to the 
proceedings before i t .  

22. (1) In cases where thc appcllate authority cmpowe14ed unclec seclion Rc\'isiun. 

20 is a subordinate Judge, the District Judge, and in other cases the High 
Court, may, ar any time, on the application of any :~ggt-ievcd party, call for 
and examine the records relating lo any order passed or proceedings taken 
under this Act by such authority lor the purpose or satisfying itself as to the 
Icgali ty, rcgulari ty or propriety of such order or proceedings, and inay pass 
such ordcr in rcfcrcncc thereto as il lhinks fiI. 

(2) ihe costs of, and incident to, all PI-oceedings bcfol-e thc High COUII 
or District Judge under sub-seciion (1) sh;~l l  be in ils or his discretion. 

23. Any order for the eviclion of a tenant passed under this Act shall be order undcr 
binding on all sub-tenants under such tenan[, whether they were parties to lhe *cLlubc 

the proceedings or not, provided chal such order was not obtained by fraud or binding on 

sub-lcnanls. 
collusion. In cases whcrc sub-letting is allowed under the original agreement 
of tenancy the sub-tenant shall bc made a party to the pi-oceedings if he had 
given notice of the sub-tenancy to the landlord. 

24. The provisions of section 146 and Ordcr XXII of tllc Code of Civil J'rucccdinss 
by or against Pinocedure, 1908 shall, as Llr- as possiblc, bc applicable to thc proceedings Iccal reDre- 

under [his Act. 

25. ( 1 )  Subject to such condilions and Lin~irarior~s as may be prescribed, Summons utc. 

the Acco~nmodntion Controller. rlle Rent Conrrol Couri and the iippellatc 
authority shall havc thc powcrs which are vested in a courr under the Code of  5 1908. 
Civil PI-ocedurc, 1908, when trying a suit in respect of the Following 
lnattcrs - 

(a) discovery and inspection : 



(b) edorcing the attendance of witnesses, and requiring the 
deposits of their expenses ; 

(c)  compelliig the producrion of dacu~nents ; 

(d) examining witnesses on oath ; 

( e )  granring adjoummenrs ; 

(0 reception of evidencc taken on affidavit ; 

(g) issuing commission for thc examination of witnesses and 
for local inspection ; 

(h) setting aside ex-parte orders ; 

(i) enIargement of time originally fixed or granted ; 

(j) power to amend any defect or error in orders or procccd- 
ings ; and 

(k) power to review iis own order. 

(2) The Accommodation Controller, rhe Rent Control Court or the 
appellate authority may summon and examine suo mot0 any person whose 

2 of 1974. evidence appears to i t  to be material ; and it shall be deemed to be a civil 
court within the meaning of section 345 and 346 of the Code of Criminal 
Procedure, 1973. 

Timewithin 26. The Rent Control Court shall, as far as may be practicable, pass final 
which 
proceedings 

orders in any proceeding before it within four months from the date of 
bv, lo appeilrance of the parties thereto. 
disp& or. 

Exernplions. 27. (1) Notwithstanding anything contained in this Act thc State 
Government may, in public interest or for any other sufficient cause, by 
notification i n  the Official Gazette, exempt any building or class of 

buildings From all or any of the provisions of this Act. 

(2) Without prejudice to the generality of the foregoing power, thc 
State Government may, by notification in the Official Gazette, exempt- from 



the provisions of sec~ ions  4, 5 ,  6, 7, 8 and 9 any class of buiIdings the 
construction of which has begun after the commencement of this Act, and in 
respect of which - 

(a) the assessmenl LO properly tax or house tax by a local 
authority is based on a monthly rent of fifty rupees or 
more ; or 

(b) there has been no such assessment to properly tax or house 
tax by a local authority and the monthly rent will be filty 
rupees or more, having rcgard to prevailing rates of rent in 
the localiiy ior similar accommodation in similar~circurn- 
stances and the Accommodation Controller certifies that 
rcn t of the building will be fifty rupees or more. 

Explaitation :- For the purposes of this sub-section, construction shall not 
include reconditioning or renovation or partial reconstruction. 

28. (a) The executive authority or a municipality or Panchayat shall, on Ex:"~-utive 

application made in this behalf and on payment of such fee as adhorilies of 
may, from time to time, be fixed by the State Government, by badiesk 

furnish notification in thc Official Gazette, grant to the applicant a 
certified copy of the extract from the property tax or house tax exZracts 
assessment book of the municipality or Panchayat, as the case rmmproperty 

may be, showing the valucof the buildingor buildings in respect Lax or house 
of which application has been made, relating to the period speci lax 

fied in the application. assessmenl 
b k s .  

(b) Such cerlified copy shall be received as evidence of the facts 
stated therein in proceedings under [his Act. 

29. Every landlord i ~ n d  every tenant of a building shall be bound to furnish Ladlord 

to rhe Accommodation Controller, thc Rent Control Court or any person 
lo lurnish authorised by i r  in that behalf, such particulars in respect of the building as pHrlicularr. 

may be prescribed by rules nladc under this Act. 

30. 1 The Srate Government may, by notification in the Official Inspectors, 

Gazerre, appoint, such officers as it  thinks f i t  to be inspectors for the 
purpose of enforcing the penal provisions of this Act and may assign to 
them such local limits as i t  thinks fit. 



(2) For the purpose of any invesligation m.cnquiry under the Act tllc 
inspccrol  111ay enter  any PI-cmises with  such assistance as  he t h i n k s  
nccessiil-y. 

Pena11il.s. 3 1 .  ( 1 )  If any person colltravznes any of rhe provisions u l  sub-sections 
( I ) ,  (2). ( 5 )  anrl(6) of scction 4, clausc (a) of sub-section ( I )  and clause (b) of 
sub-seclion (3) ot' sccriou 9, sub-scction ( 1 )  of scction 14, sub-scction (1) of 
s e c l i o ~ ~  18 and scction 29, he shall be punishable with fine which ]nay extend 
to onc thous;u~d rupees ;uild in dcfilult to simplc i~iiporisorncnt which iuay 
cxrcnd to one monlh. 

( 2 )  I f  any  l;mdlo~~d rcccives unconscionable rent in I-cspec~ of any 
I~uilding he  shall be punishable with simplc imprisonmel~t for a rerni which 
may exlend LO Ihree ~notlths, 01- wilh finc which may extend to ~ w o  tllousand 
rupees, 01. with both. 

Fixalion u l  32. ( 1 )  Lid11ri11g ~ l l e  course of a prosecution undel- this Aci, i t  is 
disclosed Lhat a landlo]-d was lcceiving a r c n t  i n  exccss of [he rcnl that may bc 

nioh by 
court. Fixed i~nder  section 5 ,  1hc court before which [he coinplaint was filcd shall, 

i~Crer the close of thc p~,oceedings bcfoi-e i t ,  rorward to the Rcnr Control 
Courr thc ~ - d c v a ~ ~ t  extracts of rhc proceeclings for the purposc of rixing the 
fair rcnt. 

(7)  Tl~c Rcnt coutrol Caul-t, 011 r-eceipr oP such cxtracls of proceed- 
ings, shall issue rloticc to the concerned landlord and rcnant and rrftcr giving 
thern an opportunity of bcing heard, f i x  thc fair rent of the building ;~nd the 
fair cenl so fixed shall be deemed to bc fair ~ ~ e n t  as  dctcrmit~ed under  
szc~ion 5 .  

Pl~u-cr lo 33.  ( I  The Slnle Governmcn~ n ~ a y  makc rr~lr=s to carry oul the pul-poses 
rnilke rules. of this ACI. 

(2) Wi ttiout prcji~dice to thc generality of the ~OI-cgaing power, such 
rilles inay provitlc for-- 

(a) all r n n ~ ~ e r s  expressly requirctl or allowed by this acl LO bc 
presccibcd ; 

(b) ttlc procedure to bc followcd by the Rent Control Courts, 
Accoi-nn~odntion Controllers and appellate autho1.i tics in thc 
perlormancc of theirm functions under this Act ; 



(c) thc manner in which notice and orders under this act shall 
hc given or served ; 

(d) serling aside ex-park ordcts passcd undcr this Act ; 

(e) applications for making legal represenra~i ves o l  deceased 
persons parlies to proceedings under this Act and rhe lime 
within which such zlpp1ic;irions sl~all be pref'crl-cd ; 

(0 the order of priority i n  which buildings have to be allotted 
among the applicants ; 

(g) the officers or classes of officers who may bc appoi nted as 
inspectors. 

(3) In making a rule under this section, the Starc Govcrnnlent may 
provide that a pcrson who conlravenes any af the provisions thereof shall be 
punishable with finc which may extend to two thousand rupees. 

(4) The power to make rules under this section sl~nIl be subjcct to 
the condirion of the rules being made after previous publication. 

( 5 )  All I-ulcs made under this section shill1 bc published in rhe 
Official Giizette. 

(6) Every rule 111;ldc under this ACL shall be laid as soon as [nay hc 
after it is made, before the Legislative Assembly while it is in session For n 
tola1 period of not less than fourrcen days which may be comprised in onc 
session 01. in two or more successive sessions and ii before the expiry of the 
session in which it is so laid or thc scssions i~To~-esaid the Legislarive Asscm- 
hly ~ilakes any modilication i n  the rulc or dccidch that the n ~ l e  shall no1 be 
made, tllc tvlc shall therearter I~i~\le effect nnly ill such ~noditicd form or be 
of no effcct, as thc case may be ; so, however, that any such modification or 
i1tln~11 tncnt shall be wi lhou t  prejudice to thc validity of any thing previously 
donc under that rule. 

34. ( 1 )  No suit. prosecu~ion or other legal proceedirlg shall lie against ProLcction uf 
any person for anything which is in good Filithdone orintendcd to bedone in actiflnlakcn 
pursuance of this Act or any rule, order or direction mildc or issued pond 

thereunder. 



2 No suit or other legal proceeding shall lie against the Govern- 
ment, any orlicer or authority for any damage causcd or likely to be caused by 
any thing which is in good faith done or intended to be done in pursuance of 
this Act or any rule, order or direction made or issued thereunder. 

SCHEDULE 

Municipal limits of Agartala Town. 



LIST OF AMENDMENT 

1. The Tripura Buildings (Lease and Rent Control) Amendment Act, 1982, w, e. f .  
15.11.1983. 
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